mt, Lakshmi cwaminathan, Vice Chairman €l
Shri Sarweshwar Jha, Mambar (A).
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Dilee i ol e He submits that by the impugnad
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not affect the petitioners in any manner

wiiich i also subject of the result of the writ petition,

has submitted that the applicants in  the
oresent CAS are gensral category candidates who are similarly
he petitionsrs before the Supreme Court. He has,

ore, contended thét'their penefits and rights will be

affectsd by any action of the respondents.
£ g
iearned counssl for the responhdents, Shri R.L.Dhawan, lsarnad

Uit the respondents has relied on the order of  the

vy o ]
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Tribunal in Ram Karan and.Ors vs. UQI and Ors (OA 3269/2002)

decided on Copy placed on record. He has prayed
that  simslar orders may be passed, The issues raised in  the

above two CAs are sub-judice befora the Hon’ble Supreme_Court
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submitted  that

sonstituted within the next two months., He has submitttsd
that in any case, they are bound to implement the directions

Gf the HOn'Gie Supreme Court and have, ther Fore, prayed tha
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the OCAs - may be disposed of as per the the dsecision in the

aforesaid wWrit Petition pending before the Hon’ble Apex Court.
5 . The main reliefs prayed for by the applicants in
UArE R B/ EQEE atg T C

Yor a acticn to the respondents in  the

o

nature of certiorari to quash the seniority list issued by

o

Lthieé  respondents * dated 17.4,Z2002 and promotion Grder dated
171502007, with a further direction:to.:Fecast . .and
restructure the senicrity ligt,- "assighing .thd .corroct

seniority to the applicants over respondent No.4 who belongs

oS nmunity.  Similar reliefs have been prayed for in QA

508/ 2003, According  to: the respondents, - theé impugned

geniGrily nas been done by Lhem in terms of the judgements

of the Hon'ble Supreme Court, regarding reservation and:

other pm?xc;es decisiong/ instructions issued by them in
puisuances of the Haii'ble Supreme Court orders from time Lo

Yol in any case, we note that the: i:

ﬂJ

of seniorty

ad

SuUes

belween Lhe gensral canmdidates and 3C/ST candidates at the
time of recruitment/ subseqgusent promotion and . related
matisrs are sub-judite-Pefore the Hon’bls supreme Court., In
thiis  view of the mattsr, we do not consider it appropriate
- Lo e Lo - = 7
Liia u viio Pl il

“huq,u at this stage deal with thess very

igsues, particulariy, hav1ng regard: to gwnng effect ta the
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ourt interim orders dated

LI

the above, the aforesaid two OAs are

1 1owing direct1oms

by those

The regpondents shall consider the reliefs prayed for
oy the applicants, 1in accordance with the decisions of the
Hon’ole Suprame Court i the aforesaid pending Special Leave
Fetition  and other relavant decisions and it is needless to
say that the respondénts shall strictly abide
directions . No order as to costs.

€. Let a copy of this
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( sarweshwar Jha ) — .~

Mamber (A)
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V1ce Chairman (J)
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